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Shri Jyotirmoy Besm: We have &
Tea Board. The Teg Board is a very
impressionable thing, but what they
have given to the nation amounts to
nothing. They go round all over the
world. The new Chairmen comes to
Delhj every week. He draws a fat
travelling allowance. He goey to New
York. There are attractive lady assis-
tants drawing fat salaries, But what js
the net result” We do not get one-
fourth of what the housewife pays in
the foreign countries The Indian
labour gets 4 annas for a pound of
tea whereas & labourer in a foreign
country pays Rs. 20 for a pound of
tea. A cup of tes, you will be sur-
prised to know, might cost you any-
thing between Rs 3 and Rs. 6 in
foreign countries. In a middle-class
cafe it costs anythmg between Rs. 2
and Ra 3, angq the Government had
boen sitting over it The late
Dr. Shivaswamy made gpecific recom-
mendationg in the Plantation Inquiry
Commission Report ang the Govern-
ment had been only watching, making
big buildings for the Tea Board, con-
structing eir.conditioned rooms, guest
houses for the big team of officers and
al) that We do not want all these
things. 1 suggest that a Tea Market-
ing Corporation be formed and Wwe
take marketing of tea in ke
s they do in the case of horlicks and
scotch whisky g0 that with the tea
we will be able to sell packing mate-
rial, labour and shipping
freight That is the only way-out
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munications may be taken up giving
precedence over the Demands for

Grants of the Ministry of Food and

Agriculture. This change has beem
necessitated to facilitate the Minister

of Food and Agriculture to participate
1n a conference of Chief Ministers and
Ministers of Agriculture and Irrige-
tion in Stateg to be held on the 0th
and 7th of July

Shri P. C. Bew (Purnea). Sir, I rise
to a point of order. May I know what
Lfdthe time taken by this side ang that
side

Mr. Spoaker: I do not know. I have
not calculated.

Ghri Nath Pai (Rajspur). Tiis §s
perhaps the longest point of order
ever raised 1n this House.

—

17.03 hrs.

DISCUSSION RE: STRIKEN BY AIR-
INDIA PILOTS

F ot gt wrw oy (feeet o) aoaw
WY, ag guitg ¥y avy & s arw coegfom
% faqry wrael gro graw g § )
[Rar fs aw w fafor § xa g &
w0 A O W W SIA -
¥x %1 g% Ot | 17 ¥ wlale
farw wfew & ar ¥ gurt aw o1 a™
Fw § I W W wEET /AWM ) WA
WS BT, A owwey ¥ gt
rw ¥ feafy wly § T Wity & 20
atw gty TR wfew Nfagl &
waTA ¥ 17w ¥ v ¥} feufy agt o
qge wf § fe wowre giwmt & wreew
7w d sty praka §e W
farwr dw & feufr ¥t 98 ¥ wg gyume Wty
8 ¥ €& ey gy AWk fag WA
fwarars ara § 1 wsqw @, o W
¥? W wgy vh veww wxe A
wrft ) 1 qurt 1065 Wy ww ¥



Bess Strike by

faw odrme gw #aade ot oax
sfomm & qvqew & v & o @
e S¥fean frapr gro et
«T o war 1 @ & g o Ko
OFT BIGTHTIRMT & qreey Wi
e ¥ o, 1966 ¥ OHY-
¥Z gor | Ag W (FEmEw nU s
*T fegr | v 3w fowprer & =T W
quE § I¥ & 9N ALKG, A frw
gromar (q) g gea T (2) €
X Waey qr¢ (2) Wt ¥ | WORTT wgEEr
R fw @12 (2) afen A 3 1 qxw-
zawgr Eiw amsfen d ) o (2) %
sfega v WA BN ¥ qIYE-
Zw Wz oax <feq & qremzw A wfaw
AR CATNY & AR § §6 AT "
gk ¥ 1 aoniTe v g & fiw witfe
ag qard fzar gt § ag grew dargdh
& o avwrz ag wgh {6 v dan
™ ® frwar § N v fady & ot
it foean | C& & R ST TR
% T, YW & §EC wifwat wt e
g faq W Nefat ¥ o feqg &
fag gz #M, qafae 3% qg €
a8t weh wigy 1 37 W g *g
¢ fau N o fafeen § 95t wifadns
WA qw@ Al & 1 T A IW

! TeaeHr Tgfedwe ® faw R
fear |

S WgRE, W LT WA
WG AT S AT W ¢ 9
AR} IR g R AT AR
W owA st o @y }
oW APy, W AT o wes
qrefy §, & I ¥ @ WIEFAR
afer ¥ 3@ w1 fr g8 vz N
widy € wrft wnfge | &fwwr q@ ot
& W)y (vt Qe G gw B
¥g e wwar § 1 W R @
Ay amr § ot W R
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T A a ¥1Z feg g & ag a@
T &1 go fgear w1, qu W
TGN, BN E T T g R €W
RATH wgr i -

“The Tribunal held that theve
should be parity or near-parity
between the workmen of Air India
and workmen of IAC with regard
to comparable categories of work-
men performing gimilar functions.
In the case of Air India the flight
crew are entitledq to edditional
overseas allowance to which the
piloty of TAC will not be entitled”

3% % A Wz fear § ag o W
§ 9% & wia 3w arw & wie few §
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My. Spanker: Here we cannot go ob
the basis of a half-an-hour discussion.

Al e partice want to participete in
the giscussion

Shri Kanwar Lal Gupta: You should
g’ve me at least 15 minutes, Other-
wise,: jt will pot be possible for me
te-do justice to the debate.

Me. Bpeaker: Let us establish some
procedure. If you want 15 minutes
i & half-an-hour discussion, I go not
roimvd; then, I will allow only questions
to a few memberg and then call the
Minister. But here all the parties
want to participate in the discussion.
Now, if every party has to be given
that much time, how many hours will
it take? Just magine the position If
only one member j3 going to speak
and then the Minister is going to reply,
I do not mind jt: T have no objection
if he takes even more than 15 minutes;
but not here. There is the PSP, the
Swatantra Partv and there are other
marties. As vou know, seven parties
are there in the Opposition, And, then,
the Congress Members are also there,

Shri Kanwar Lal Gupta: Please ex-
tend the time by 15 minutex.

Mr. Speaker: No.

Shry Kanwar Lal Gupta: Otherwise,
there i no use, I cannot gdo justice
1o it

HMir, Speaker: That means, others
cannot gpeak What do you want me
to do with the other partfes? You tell
me gomething realistic and I am pre-
pared to follow any suggestion that
yOou make. But to say that you alone
shouly get so much time, 1 am not

able 1o appreciate gnd accept.
i Randikir Siagh
Fifty-fifty.

Mr. Bpeaker: I am not able to give
trmwm"muﬂ:h
s .

W ey "oy . gww WA,
W E W vl ! W

(Roktak):
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¥t N e ofre { ey 7y § W v 2
Y Je¥ w AT Ty B v
[N §, TE T AT AKR AW w0
3k ¢t Ml i ¥ 9w @
(Ao 3 ot wrget & | X . -
S (R TS Wr A, KW A 200
Yo IAT! ATRATE AT WYY TGN~
240 F1ZH4 & T FAF 70 To AW
FI IAE AQ gat, fwq "wAw 70
Ho T AR § | "4 48 ¢ & wmaq
w1 {591 @ €16 AT ST, 7 IA
€f qAL ®@ Wt 1 A @ @
iwlzager 8, oaE . A1 AW A WA
2 fu ngrgiqr 97 Q@=L FIOW-
WIT F G4 § 4§ B [, 3
@ F " 7 JIAAT ATEA R
g AP WITAT aTdT & 1 AW
T FEHT F 197 NF JAT A% g e
TREANAANG 7T 1 X 70%e %I
famn At ¥ &, “faa 37 o1 wradw
3 & 3 qrfo Qo W0 ¥ qRINTA ¥
ATeATE TX AT & AV AZ WY Syw
aritt YT qd fey 3w ww 4R ¥
® FAT 9EX £ W™ & fan—ayg
g E wmwmafag e g ow
JET ¥ §IA Irgw W, Owfer
Zyg B qr. g wr v 34T argy qwr
qIw Gfaw ® A g1 Mawe w
30 ¢ s ¢ (anfrowm WY
w7 I mad, X &1 T w) "
T ¥ frqmd feoar qawm g
ool gfes a1 gaw xar fear §
Ngroxe AT Rl ma
v-wrer W g

wew ATy, T G ek vt fix
g FIXF TN T 8 uF i
T &, e S ey § wu
FTETCQUTE ¥ grehie A won wngh
§ gt pehiz e R w
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§, W ead fud faninere
t. wg tofove Tl oy et
g, sore Qe afafirg B v
e W o w7 § aY ag @l
s}, = ol oy T wWRT
Cuci o 4

-

NFY Y, TR € wF X
Ry, wTC W e qwE § AR
AR Fon Wl At w3 awdr
meua fegmn qw & dww
16 T 17 & 4TIgd  Iq & 9T
o 36 g feed wawx 3, Ifw
F A o fewd afy fray aod
wT T, Wsw wEEw, & o1
xferd gmrar I oAmw vz oAt
fet Fax fafaes 2, s & @
seiret WY fem qr g wow
<ifed ar fr 39 787 o fewd =
ww e mifescd A Fear W wrw
yr B A Iy A A v frar §
Qv dfeew A aa g, fWfwew
a2 ag if2y wamw g, g
srw ¢, w9 3w ) fevoe saw

R e

sy F:yagyia @
fqemwga g fro:iqe wadt &
I 12-12FXT §Tar ¥ Pav
TR IR T IR W 40w
N w7 AT} I8 91 2T F ey
T

wsrt wv xwe W (W
vy far) : ag sgt A wrm ?

Mr. Speaker: You are going into the
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| W wORfw vk E R o
W sar R fafafes o d@r
wigd s o, Wi o gfeww &
®rar w12, A% wowar g e aadew
OIS 3, ww A ¥
xR A oW A A fagw Al
w §41, faw a@ ¥ v o wfEm+
gy W fedm @y I A
gy ft fe¥MEomd, IO T
qHY AT TG ¥ WA I® T
TR TR FE@ DA T R
wn TR K awem g v ag o
A TR FEm g e fesw
femm gz fe 2w 3 fo, o
TTATRAA T T TFEA
ITE §F A ¥ F17 A& v Wwhex
q7 )

& arare & o wean g fa fafer
@EZad IR AP, IqW wAhA
* aqy quAzw ¥ & wfiw x@w ¢
f& 2n 31 fag #r gfe & 3g oy gy
ew ¥ A gy awr ey ewa
¥ fag s oE § afm s &t
Wt e oA fraad fawd Qe
fer ¥ a=xcag & aow f W)
Tt WA, e O wma wad
& Wit arw @ g, fafret anw
TR W @ wdY aw afewa
¥ o v qeaft wh g, aw
sarmar ¥ e & §, o SR-
weway & WAt § T v egr ¥y
HE ATEY, IT R AR, IA ¥ amA
wifad, o Ty apw i &
R EfF SA S wEawm W
WTEAT ¥T QIR FT & FEATH 6 96
FT ®AT wiEd

thinge which xre not reievant; other- Shei Nath Pai  (Rajapur): Mr,
wise, you. could have flaished your  Speaker, Sir, last time, when we dis-
speecy long .ago. cussed the strike by the Alr India

@ vev wrv  wam: qn far  PHOW. I Bad to crow dwerds with

This time, preniding
worn T, Ry SEN R R over this dlecumion,
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{Shri Nath Pai)

It is indeeq a great pity timt the
State-owned enterprise which is ihe
pride of the pationp should be com-
pelled to suspeng its operation be-
cause of the unfortunate development
of a strike. I would like to bring to
your notice how the country feels
about this enterprise. This is what
the Public Undertakings Committee
Report has to say:

“It 1s against these odds that the
operation of Aiy Indiag has to be
viewed. Judged from the fnan.
clal resylts and the conscious
efforts made to better its stand-
ards, the performance of Air
India needs to be commended™

Shri P. G. Sem (Purnes): Sir, how
much time has been sllotted to Mem-
bers on this side and on that side?

Mr. Speaker: No time has been
.allotted for anybody. The discussion
has just started. 1 have got the
names here He may Dpilesse sit
down.

Sart P. G. Sen: Some time wili be
taken by the Minister and that wil)
also be debited to the time of the
Congress Members,

Myr. Speaker: The Minister belongs
to the Congress Party. You have to
tolerate him, whether you like it or
not. (Interruption).

Shri Nath Pal: Some private tuitions
should be arrangeg by the Minister
of Parliamentary Affairs because the
behaviour displayed by the Members
of the ruling Party is staggering.

1 was reading from the Report of
the Public Undertakings where thay
have made a mention of the perform-
ance of the Air India International. ...

(Interruption). 1t says:

“Air Indis is opersting in an
intensely competition industry...”
Sir I am equally distressed that wo

soon after assuming office ang after
ra.»ing such expectations that he will
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whether it was inevitable or not,
strike has been resorteq to.
this happens because there is a
tern of behaviour on the part of
Government in these matiers
would not like to apportion the blame
because I want to make an appeal for
a constructive and a sympathetic ap-
proach. Let us not try to make it a
prestige issue. I know it will be sald
that the pilots have made it 0. But
if we want to have g salutiom
and sn gmicable settlement, that will
not do because there ig much that cas
e said about the way the Alr Inda
management sometimes looks after
the affairs. Many things capn be ree-
tifed by more imaginative™ handling
of the affairs, be it the recruitment
of the pilots, be it the provisioning
of the stores and all that, There b
economy that can be effected at every
stage. But today ig not the time for
that.

Unfortunately, this year, the Minis-
try’s Demands may not be taken up
and we may not gef an opportunity...
(Interruption). What is this? Caa't
you control this men?

;

.
-

Mr. Speaker: Order, order.

Shri Nath Pal: What {5 this, Mr.
Speaker? I know my way. 1 om
not going to take lessons from them
(Interruptions) .

skrimati Tarkeshwarl Sinhe
(Barh): They are pnot second-clas
citizens to bg treated !n this woy.

Shri Nath Pal: Pive times you have
sppealed to him. If bhe has =W
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ienee.... (Interruptions). I am not
&oing to take lessons from them.

Bhrimati Tarkeshwari Sinha: We

are not gecond-class members of this
House.

Shri Sheo Narain (Besti): We wre
not second-class members here. (In-
terruptions).

Shri Naty Pal: If the hon. Member
hos any complaint, it ecannot Dde
against this House. He can settly it

with the Minister of Parliamentary
Affairs

Shrimati Tarkeshwari Staba: Why
13 he bullying like this? Why is he
losing his temper?

Shri Nath Pal: 1 am not 3oing to
take lessons from thesg peodle.

Shrimati Tarkeshward Siahs: He

cennot trest us as second-cless mem.
ters.

Shri Shee Narain: We are not
second-class members here.

Shri Nath Pal: I am not soing to
be intimidated by all this. (Interrup-
tioms).

Mr. Speaker: Order, order. Please
address the Chair.

Shri Nath Pai: 1 am addressing the

Chalr. I am telling you, Sir, that you
should control this hon. Member,

Shri Bheo Narain: He is not
Headmaster of this House.

Shrimat! Tearkeshwari Stsha: The
manner of bullying is no good,

Mr, Speaker: Order, order, At the
fag end of the day, when we are dia-
cussing something, why should all
these things happen? Let us be
orderly. (Inserruptions).

Mr. Nath Pay may continue hws
speech,

Shrl Nath Pai: 1 think, it strikes us
enough because very often as you
will recall, there iz 4 breakdown of
communicationg between the affected
group and the Government 5! India.
! communiestions were Droperly
maintained, these mis-understandings
which cropped up ang which led te

the
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unhappy developments like sirike,

could perhaps have been avoided. 1
know, a few days back, the Minister
was telling the of the De-
partment to go and talk to the pilots.
I think, the complaint has been hang-
ing fire for more tha 18 months. They
have been wanting to get a hearing
be right or
maonthg they have
pleading for a hearing on this
think, the hon. Minister was
to discard the protocol,
and taitked to them. 1 alse
think that is my inforamtion, that he
held out an essurance, which he
meant to keep I gm sure, that be
would try 1o set le th; dispute in less
month. Afterwards, whm
happened, 1 do not kmow. I do nat
xnow where the things went wrong.
Not even a reply was given, it seema
Where 40 we stand today?! In e
midst of a strike. How costly it in
How it I8 going to perhape damage
the reputation of an undertaking, ot
an enterprise, which in the competi-
tive world, Has earneq prestige for
itsel?. To whom dp we owe ‘tY We
owe it to the management, but very
largely to the pilots and crew whe
operate this. It the credit which we
give to the Air Indis ix 10 be shared
fairly and equitably, the pilots have
a part to play. In this background, ¥
it falr for the Chairman of the Alr
Indiq International, who normally
a yery sober man, given to

to make a provocative wtatemet of
this nature? May I read it out
you?! The Chairman in his statement
says:

“In the view of the Management,
sech action

totally irresponsible and unpad-
riotic. The fact that this actiom
will be in breach of the law and

1l evey Mmole
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[Shri Nath Pai}

1 feel that the Chairman has vitietegd
the_ atmosphere by umnecessarily
talking about patriotism of s group
of highly talented people.

Mr. Speaker: He may conciude ,ow

:Shrl Nath Pal: Three.-fourths nf my
time hes been taken away by inter-
ruptions. Anyway, I will coclude.

Strike by

I wopld now like to draw you:
attentiong to this thing. I think Gov-
ernmen’ made an offer for arbitra-
tion. The pilots at this stage have
been asking for a thing which Gov-
arnment seem to concede but there
3gain it seems the Financ: Minisiry
omes in the way of graating .
This js a point on which agra:ment
can be reached This is 5 point aon
which a job evaluation committee
should bz appointed, if Dr. Katan
Singh stil stands by hus statervent.
This is what he has told the Housze:

“At the same time, Government
agreed to appoint a job evaluation
committee.”

The pilots have some legitimate
gnevance It is not just about
Rs. 200. If 1 understand the hon
Minister aright, they have said that
Ajr Indig is not thg only one inter-
national airlines which operates on
international standards If the emo-
luments happen to be the highest, it
is something that we do not do unly
here; the reast of the worlgd does it
too. It is an international standards
on which thy emoluments gre settied.

Job evaluation has beep a long
complaint. If the Ministry agrees to
have it done, why should they not
make this small concesgion that what-
ever the findings of the job evaluation
compittee, retrospectiyp effect will

given to them? 1 woulg ke the

to bear with me and particular-

the supporters of tha Treasury
Lnbnto with me for » mipute,
when I say that now the a'rike s on
this small point; Government agree
0 have job gvalustion; the pflots sug-
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gest that after the joff evalustion has
been doue, retrospective effect abouM
be given to the findings. Afier sil &t
is nothing new. It has been the pras-
tice invariably with regard to the
findings of committees to give them
retrospective effect. You will reeall
that even today SBhri Morar}i Dessi,
the Finance Minister, hag assured s
House that retrospective affect youll
be given with regard to dearness al-
lowance. Now, the pilots are asking
for job evaluation, and the bhax.
Minister is ggreeing to accept thex
demand for job evaluation, but the
hiich has come over this gimple thing
about the point of implementation. 1
think they are entitleq to ask fa:
retrospective effect. May I w0k
Dr Karan Sungh that let bhun m®
make it a trial of strengthl Let v
not allow this element of prosiige; et
us not get bogged down inlo eon-
siderations of who is more patrioti
There is a strike which 18 Jn ip a
very vital sector of our national hbe,
and it needs g solution 1 would
appeal to him, therefore, that there
shall not be the attitude that Govern-
ment 15 strong and infallible, there 19
this strike which is on, it peeds cOm-
monsense to solve it. I hope he will
bring to bear a sympathetic apd iwa-
ginative look and try to vemeh o
settlement with the pilote

Mr. Speaker: Hon. Members 0n the
Congress Benches are a little gnnoyed
naturally, because they would like
that one or two on their side ale
should be called. So, I 'want the
Members in the Opposition not 0 Pe
annoyeq if I cail one or two of them
also, because it is natural to calt some
people from the Congress Benghbe:
also in between.

Shel Indor J. Malketry (Jamm):
Sotng of s also should get a chance

ve mpesd argosd
to Dadesme

parties i fhe
30 tall e

¥

M. Speaber: I

care, et
there

1

i

]

i
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Shtt Krishan, Xumay Chaiteril
(Howrah): It is a matter of dJdeep
regret that the honourable gentlemen
of the Pilots’ Guild bave gone
on strike in spit: of the fact that the
roatter has been referred to the Gov-
arament for arbitration..,,

Mr. Speaker: I would like to appeal
ta hon. Menibers not to take 15 or 20
minutes each. If ev.ryone of them
Takes 18 to 20 minutes, what can be
doneY Theie are seven Members to
he called fiom the Opposition and
seven from the Congriss Benches or
at least four from the Congress side

Shri Piloo Mody (Godhra): You
may call only those Members who
wil] take only two or three minutcs
~ach ang you mey leave out the jnes
who want 15 to 18 minutes.

Mr. Speaker: When the hon. Mem-
hers get up and begin speakinz then
i* 18 very difficult for me to stop them.

Shri Piloo Mody: You inay look st
‘heir paxt records,

Shri Krikhng Komar Chatterji:

and 1n spite of the appreal from
the Government gng the Air India
authorities not to p-tcipitate 3 strike
in the international tourist year ard
that too in the buciest season of
iourist {ravel in India.

1 have no quarrel with the Tndian
Pilots’ Guild over thiu endeavour to
increase their emoluments by such
processes. But it must be said with-
out mincing matters that while decid-
ing upon this course, they have not
Ween moved by patriotic or national
vonsiderations, (Interruptions). 1
would submit that the question of dis.
cipline has also got to be considered
apart from the question of the econo-
mic umprovement of their conditions.
It is highly deplorable that such
highly paiq officers should choose to
go on sirtke. They are forgetting
all the while the millions of
eur governmeni servants Wwhp are
living from hand to mouth year
in and year out. Not only ihat
Some of these government servants,

ASADHA §, 1889 (SARA)
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in fact quite a large number of them,
thousands of them, are on the border-
line of starvation. I am one of those
who is always against 5 privilageéd
class, even if that class is the resylt of

poesession of expert or technical
knowledge. We must be patriotic
enough and national enough to

understand the condilions ip this
country. These highly paid officers
draw mor2 emoluments than Cabinet
Ministers. One of my necphews who
was g pilot had met a tragic end in
an aircrash ip Calcutta. I know tne
life they ltve.

Theretore, I am appealing fo the
members of the other side let us nt
encourage this thing, which will go
azainst our national interest.

Shri Shrichang Goel (Chrandigarh):
Is he ready to exchange pl. ces?

Shri Krishna Kumar C. atterjl: In
this country, democracy has beca in-
terpreted as adjustments and compro-
mises.  Democracy has degenerated
into monopoly for a privilegeq class.

Mr. Speszker: 1 am receiving chis
even now when 1 haye already many
names with me.

ot % ged A (wrai-zhaw)
o REET, A FZATE gR & IEET
I A T FE FE A W
AN v aH G ww
aremze frew &t oic & awmarc feek
1 8 HEAT F, aTAY o & Awrer efgaw
ITEEEN F qE 2 W wATE wWraw g,
adf § ag Hfow 1 @ @ fw N
W fawmfod ® 1€ § 37 o guw ¥ ®
N Wfrw FUETL FT 1 ZTRT WA W
U XX gy WX WY AR W wwer
Wt % q3v ¥feT 18 TR X v wa
N 7H O & fad I war |y fem
gg: gmeamy et & w
@ 1 guEwt g e goere W
W ¥ W i ¥ oie ¥ foek
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18 Mt ¥ Wy oYfww Wi aic w1 urfger aac & 1§ wwar § fir

REgE IR w ek aqr gz ¥ oUW WiRw WY WO w3 #

fredfto ¥ s mr e frar 1 @1 A faffeer & gag sta

. & 7t T s § 6 wroeTT *Y ARe

W T TEHCH W} W W O

3, Arwiie & w2F W wd & of aOw g W e

r § & o 9% ¥ e A aee 0 a3y & e wfenw

N AR ) o T YA & 92 2 W N wurd kI8 A

200 T ST TN @Y, Sy e g ewront ® fam few X gand o @

0T WIEX ¥ FFAT 8, IT XA 130 I fer A www ¥ AT W O wrer

AT I 9N q9A 4T S
¥ &9 §, ¥ife ag w23 & fF 200 voav
N T WM 7 FAR AR TN
AFT AT R | TAF TR IAT 70 wA
g AT | ITET 130 YT AR S
A ¥ FZ7 ILATE GER T qF
TG W 1 gEfEd 9F Yy wrf aA T
TR WS q I9AG 31 3 | A7 AT
e 59T Ad, miE gy Sfie s,
AR I LowT A) arg IRA FF 7,
w2H %Y ToAq | faq @M 41 @
wyg B} IWE 2, & agy swen fw
AT N ] AW 4§ surer  faear
?’-?d‘ﬁ"i‘ﬁ'l"z’.iﬂ ng -
fegearm & & aFt 999 2, 3far «
AR wewt 7 w9% A 1 ofAg a6
TH §3A § 7R A7 BET F AET A
T AT § =T A §U AT EATH
1 g T 7 e o & e s @
Ty v ¥ fowr wavg 6T 917 AW
HAT GEAT 37, AT & ARRAT §

.
T FT

# v T AR I AT
A | 9T gRrR 98 3 fE oamee
arfagwa ¥ FEEIT JATH A A
R wfgaw el 9 F wRe
¥ B Y} W] TA W B WAIWK
A ¥ 1 ag felt o waw A ol
FIT § | G gTRRE SRfazwR W
Fwg wF ¥ qg TELE frew
¥ qaT *7 37 F q© ¥ fir 37 ¥ few

gror fear s wfgd

AT N AT A VT FT AT
BER T A T Iw & ) qreeew
F1 71 2 fe qare g1 © Ry FEA
RSN &1 AT OIFEH ¥ e
q 80 B ¥ avearg fumat O AfeA
WIS TTHY A3 aven ¥ warA fae ¥
ar 3w sur= fReat @ 1 W TAET g
A2 e A gdeg i wm A A FA &
fafaees AT 3 ga® v A ww
& 1 w7 ey & gy @ a2
TER W QAT FEA 2 ) A qmg g F
WY zarw forx fopar 2

‘Al the same time, Govesnnent
agreed to appoint 1 job evalaation
commiltee, a~ aad earlier been
sagpest d by the Indian Pilous
Guild with a view to making a
proper and thoiough job »>f »va-
luation of various categories of
employe > of Awr India and 1IAC”

mm{ﬂ'ﬁm't?aﬁrt fw
oy afrrg FETS W AW VS
far 1 #frqw Pardw & aw -
SIWA A ag ) T0 A LA AR
en (maw 7 13 AT w6
AN FT Y wW A AT A T A )
IIYAEH & AW - A
far avgn Aeerw fear awr wfed

Ay e fawe gy i &

ww ¥ Areer wifid, a4y fie wreque
gy 3 wrotwm & ark i ww el
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e € 3 v are que $fear & gaew
% vt oy & wriy iy My §, Afew
W Wt & whw w7 wny aff ferr o
&1 & eoeen § fis angmeE # wTR
X qg w¥yT I ¢ s sTodwew ¥ AT
X v A a2, A gaw 5w 7 I
®IOT JEL KT | ATE THT FEX 6T
*rE weverw 4t B wre & aay ¢ffaa-
N BAX TR ITT &% WTG IAWY G |
T WS AW W weE ey

W 3T g e W omwe
g } Sawr 0w FT a7 o # f
sfag @A FraRwe s on -
femr & wow gEn e T
2ot e a8 & T wren
fe ¥ ¢ ot ¥t famre foear mar =7 ad
e gfar & fasdt oY ao7 & T feew
F o1 gar & far o FIURYA
W wInElm  mwvarem T fAy
FOT FTART AF0 ¥ | R § og7-
mgﬁ‘(mi{ﬂom‘o To
R SHY avg @ o Atar afeg sy
L W @ A ¥ fam mw e
oV g Tifry :

Wt O fag - wga neng,
w3 &7 4T & T .50 41 96 5 @7
T ¥ {F TR BT A, iy
w7 friers & g4 A sgre TEaTg
A & wmIdt & TF miiend
I AT A EATT AT U FA GYqy
YEA)T AT WIF A1 yRqge
A TN T DO ATE AT Ry
wfemw § savy w21y Zumy

T ¥ A ar g1 swean g e
g w0a AWM URERIAR $ fwar]
?iguR Hmisgaa e asdar ww
w2 & Ufwewy T A W 3\ W
A gt qrffor & otec § @ T
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A T feft B, T SR uwaT w
4 ¥ A% aFT &7 1 & e w
®1 70 A0 vear Afwer g 2w
e tat s g e g
TF AT A §UTHA W AT &)

Skhri M. L. Somdhi (New Deihi)

This is not vei1y polite, this is obscene,

unparliamentary.

st Torwite T ag AT E JwA
dzafatiag carega ¢ A am &
wgar 911 fF o Tt FqaT & ofF
7€ W ayl f5 & @Y ady Aal
F7 R F 1 FAAC AEA TN AT
fs g get A AndrE x ared, W
Ity ¥ TE AT | WA RITET GTE
T 53 & 018 917 2 7T 23 F) S
¥ ) Afga g Lo F7 AL ARy LT
mg 07 9% 97 54 £ 3w A1 SeAmA
g i 276 £9AA 1 AAAY B, 0%
e w4 A1 fr faiaoee #ow &, 34
am X g frar ¥ g far az
faeft o1 aveedl & ATRE 47 & 1 W
7R qY o wR I FUL R AT
gramat g @ 2 ac fgE fat
fa & AT ¥ T 3 ) T A&
2y oy ot (& afR¥

muy  wEET N oW FEA
ﬂﬁ‘ﬂ g n¢ frp. Joe®e Ay wAI
AR oG T GERA@ENT
FCqZ T A AT FOLSH A )
% o & g@ew Fea g fw
gz 2w & fam agr 4id HREZ § )
a7 TR q1F 9T OF TET ¥R ¢ |
Tz Sy "ardr ar % faw g 0
oty gwenz ox  UfEEwma W@l @
g fom ama wfiferm <ot §
o ware o% g1 @m aF«r ¥
X s g 6 s qg S 9
fex a% AT T &7 T |
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[ e fi)

& € JrgiF X A wgAT wrgAr
fE Az O g qa 1 Ser A ¥ foat
¥ g3 TNETT Aq F FE BT TTEATT
19397, 31T qUq WK & AT A
gfr 1 AT gz qg AP wT ¥
mE MfEN F g ¥ 4w Ry
T & wadr ATEy TN aga A Lt &
&7 {6 qg 37 At & g 4o frg a1
M ANITF AR E I & IN
et A AT AW IT w0 el
arg 31 54 %1 wra faay aw wfes
I 2 T gewfznadt faagy
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Mr, Speaker Mr Piloo Medy

Shri Kanwar Lal Gupta:
Piloo Mody 15 a pilot, what
happen to that plane”

JI Mr
will

Shri Plioo Mody: That )s ahy the}
are bwlding bigg,, ang betier slanes

Mr Speaker,  Sir to begin
weth, 1 would hke to <ay how
proud 1 am that there s :n India
cne nstitution left ke Awr Indma
When every public institution has
.one to pot, then I think of Aur
India, 1t gives me some sell-satisfac-
tiop that there is one particular orga-
nisation in this country which has
maintained a quality of which India
tan be proud

1 would also hike to make it quite
clear that 1 have pothing agawnst the
pilots of Air India ] think they ure
fine technicians, they are gll talented,
work hard and are well paid, as they
should be. However, I must express
my sorrow that they have used the
strike as an instrument for further-
ng this particular demand of theurs
I am not aganst strikes I think
strnikes are a very legitimate 1m:TU-
ment of labour disputes

An hoo. Member: So, you concede
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Sht1 Plloe Medly: Yes; we comosded
it many more years beforg your phiio-
sophies were born. It is a legitimate
instrument of labour disputes, but 1
do not think that these gentlemen
who earp anywhere from Ra. 5000 to
Rs. 8,000 a month can be considered
labourers 1n that sense,

1 have something else against thus
particular mode of agitation. Air
India has not one union; it has many
unlons except that some unions, being
a little more proud of themselves, eall
themselves guilds You have the
Pilots Guild, the Engineers have ther
own organsation; the navigators have
thewr own organisation If cach org«
msation in urn finds that they can-
not get somethung that they want and
if they go on sirike, that means the
entire 1industry has (o close down, and
the poor labourers in their organisa-
tion have 1o suffer And this sort of
behaviour results 1n what 1s happen-
ing  (Interruption)

What happens today 15 this: the
piiots of Arr India constitute only one
and a half per cent of the numbe:
n{ people that they employ simularls,
other trades have a very small frat-
tion which has formed 1'self into a
group If each one negotiates for .is
own benefiis separately and then gres
on strike 23 & resuit of this, 1 am
afraxd that Air India is going to be
on strike perpetually.

I really sympathize with my hon
tnend Dr Karan Singh who has
recently taken over this onerous bur
den on his rather young shoulder*
That he should have been ‘yut into
this position at this pafticulal
moment,—to f{ace a particular sl.to-
tion pot of his own creation. I bavc
sympathy for what has been said by
some of my hon friends over here
that when certan things are on the
anvil, it should not take 18 months
to come to any daecision lthinkif
1s entirely wrong for the Governmen!
to have done this, or by

that we will do this; we will do tha!



857s

Either they should have said cate-
gorically, ‘No' and faced the strike
18 months ago, or they should have
said, “We will consider it through this
procedure”. I think that a great deal
of frustration that arises inrthis coun-
try is due to the inept handling of
things by the Government. j am pot
blaming the hon. Minister, I have
rlready said that this is something that
he has been pushed into, but 1 am
talking now of the Government as a
whole, and unless the Government
learns to become more responsive to
the attitudes and to the feelings of
people, particularly, its own emplo-
yees, | am afraid tha! it is going to
have a stnke permanently on lis
hands.

Sirike by

Thank you. I hope I have not
taken too much of your time.

Mr. Speaker: No. You are the only

person who has stopped before I rang
the bell.

Shrimati Tarkeshwari Sinha: Mr.
Speaker, Sir, though this strike has
b.en rather unfortunate at this
moment, by examining the non.
Minister's statement, I was feeling
that the whole attitude of the Gov-
ernment as well as the pilots has been
created due to misunderstanding of
the whole situation. From the state-
ment itself, I am sorry to say that [
would not agree wi.h my hon. friend
sitting on my left, and I should dis-
agree with them. Without knowing
and understanding the prcblems of
the particular organisation, they
should not come to_this conclusion
that a set of people who are manning
Air India are unpatriotic. It is not a
question of their being unpatriotic; it
is not also a question of their being
stingy-minded and bBothering about
some funds here and there. 1 am
sorry to say that Mr. J R. D. Tata
angd the Minister who has supported
him have taken that very thing to
disown and hurt the Air India pilots’
association that they are bothered
about Rs. 70. I am sorty to say, il
anybody {s showing a pelty mind and
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stinginess, it is the persons who have
said that they are bothered about
Rs. 70. They are not bothered about
it. A person getting & high salary
can never bother about Rs. 70 or
Rs. 200. The Minister comes from
such a good family and knows that
persons with a capacity to spend
Rs. 4,000 would not bother about get-
ting Rs. 70 more or less. This is not
the phychology of the highly vad
pilots. Their feeling is, lor a very
long time they have not been having
a sense of security. Secondly, there
is a feeling generated in this country
that because Mr. J. R. D. Tata is so
efficient and because the Intelligence
of the civilian employees of Govern-
ment cannot be compared with his,
therefore, he should be left alone
wi h whatever he does.

Sir, 1 18 said that they are foreigu
exchange earners, as if it is the con-
cern of the Air India pilots only 1o
carn foreign exchange and pot the
concern of the Government, It is gn
indivisible job in which the Air India
puUo s are fulfilling some technical
assignments. It is indivisible and it
is the responsibility of all, including
the officers, management and the
Government

The whole discontent has been gene-
rated because of the length of time
that is taken jn order 10 solve this
problem. Sir, when you were Minis-
ter in charge of Civil Aviation, there
was strike by the Navigators vis-a-
vis Flight Engineers. This is nothing
compared to that. That was a very
complicated problem and you managed
to dea]l with it by showing patience
and perseverance and not allowing
the doors to be closed. Our Deputy-
Speaker, as & non-official member who
had nothing to do with the manage-
ment, took the responsibility of talk-
ing be_ween you and the Pilots’ Guild
and was able to bring about sn ami-
cable settlement. The Prime Minister
also had been considerable about that,
The szame method can be followed
now
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(Shrimati Tarkeshwar] Sinha)

1 would like to tell the Minister of
Civil Avia'ion that he has created a
very good impression in the minds of
the Air India pilots. He is ‘he onhe
-person in the entire hierarchy of civil
aviajion who has created this impres-
sion. | am talking with some autho-
rty in this matier. These yu ang pilots
have been very much impressed by
‘he open-minded attitude ang reason-
ableness displayed by him when they
first met him. My whole concern is
this. This 18 yet not a political issue.
The opposition members are going (0
make 1t a political issue; I agn not
going to make it a political issue.
(Interruptions). The hon. Members
have started with very sweet reason-
ableness and I would like to take
advantiage of their reasonable
frame of mind before they change
it. I would appeal to the
Minister to catch hold of the point in
dispute, 1.e. retrospective effect. This
point need not have been sent to arbs-
tration. 1 have never heard of arbi-
iration where Government has got
.cent per cent discretion to deal with
somsthing. It is not an award or
evaluation of wages, The only point is
they want retrospective effect. That
should be done by the executive
orders of the Government. Le! some
Members of Parliament take charge
of i1, negotiate between the Govern-
ment and the pilots and bring abou’
a scttlement

Dr. Ranen BSen (Barasat): Mr
Speaker, Sir, there is a8 tendency oday
to denounce these pilots. While I do
nat {fully endorse all the s‘atements
made by these pilots, 1 have to say
that the management of the Air India
have bungled in this situation. For
long months they had been waiiing.
Now it is no good holding these pilots
responsible for the crisis that has
arisen today

Secondly. 1 would like to say *ha
the Government of India, this Minis-
:ry, should now look after this Air
India business and it should not
depend solely on Shri J. R. D, Tata.
He may be a very successful business:
man but he {v not a successful em-
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ployer. Therefore, Tata should be
given ta ta, Otherwise, Sir, how can
the Government explain this? As
soon as the strike star.s the whole
staff is going to be laid off gradually.
For the action of a section of the
employees why should other soctions
who form the majority be victimised
or penalived. Therefore, I want to
say that this matter has not been
handled properly.

Thirdly, many people have mertion-
ed about this question of job evalua-
tion Why should not the Govern-
ment of India agrea to this job
evaluaticn” There 1s no difficulty in
that In the trade union movements
it 15 a demand of the workers. The
emplioyees demand )ob evaluation
when they have some grievances.

Fourthly, there s a demand from
these p1lo s for an enquiry irto the
working of the Operation Department
since the Boeing service started. Thus
1$ aiso a demand which the Govern-
ment should Jook into sympathet:cally
There 1= pothing wrong in making
this demand

Therefore, wha 1 say is, this lay-
off should not hive been made, this
inordinste delay should not have
taken place by this Air India manage-
ment. The whole question now
depends also upon the attitude of the
ptlotc There also I want to say thst
though it is a fact that for [ong
months they have waited, 1 cannot
fully subscribe to the attitude they
have taken and the statements thiey
are making. They are raising the
question of status whereby they are
aliena ing another section of the pilots,
namely, the IAC pilots. This is not
proper Therefore, T would appcal to
the pilots also to try and settle these
differcnces arnd withdraw the atrike
The hon. Minister should take the
initiative to call a bl-partite meeting
They are demanding a bi-partite meel-
ing. Why should they go to a fri-
bunal? Why should you declare the
strike illegal. Even if the wtrike is
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illegal, the Minuster can take steps to
call a bi-partite meeting to settle the
differences. There is no legal bar to
tha:t. There have been so many
examples in our country to that effect

ft Wity qrdy ¢ (9EAT)
w:aw 7ERT, & foodr o & of wav
fear & sdsatal & Few 7 4
T i qd @ amw ¥ O
ag o A1 § fiw orgr oty a2t Aawang
a3 & Ig O qEht wrraT sl §
fs fRatragm &1 . (vqeew)
wg g1 &7 , glaq fee® =ad o
gt gfzat & gigw gf 9§ ag 1w
sNfaat & qaearg fama &
¥ 3 N 94 & Fx Afared
1 s i frafi fsgem
T3 X "R ¥ % Ta €7 aawE
#8 4 afes ag arnw gr e ¥
N ®Y qawang wal fravga g€ ?
qi a1 7 } fs g5 dilow &9 X
Xq A5 H g gl 2 i ga AWl &
faart & Fznafid 1 KT FI09TVT
WK AT § 0F SR a%l & 9
3IW ¥ ATRATE WA ¥ AAA A o
ag ERF § A I Wi arar R
afeq waor waw faw Ww
wedl TART X § (X TPOT W
OEX GIAGT €& Yo THA qF A AY
g3 WY K1, M Y OF N{IT WAy
§ AT X e A s Wl
fe ot gfear AT MY TR AAX F Uw
W2AT § S Iaw qI T g
.. (vowewm) .. Afe & oW
w5 e M
s® ¥ qorw gaw fy g7 et Y
W@ 7O W W
wi f W ed AN w1 Nefgy
woX § X amy o7 9wy % §
oo 2w o e T 1 s Y 33
afer & atw v wrx i oft W
weng Wt oy ww fwe w
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q BEAT ATEAT § 1% (T AT FHAW &
SR il o & % g
FRAT g {5 oS 1 g aol
Feaw amm ol afge o fex oe
A ag ot §, & o6 wA wAT g §
fafret s & 6 fafa w1 felt
a¥ ¥ faof} for® o 31 1 a5 *3 v
& 7 g I wifgy | WE &g
TP aF Wi A €1 Wg ¥ AT
agfrn A 5w or 3w F qw6d
e &g W F10F upimgm 1 st
2IWIEH TR W gm SFOA AN
AN T AT e L@ ah AN | wew
qifge 9¢ fe 34 L o § W W
fragite wrely @@ WX TEE
7w &1 wwfyg ¥ faqem & wifve
s &1 ofewe  difafaca wrE ox
% | ww gree $idl § aw w3
ST €7 a8 T § i gl A v @
¥ % ag mwwar g e ag § e fagur
FX AR WY FA & Foxr® g ans €3
ST fF el et & am ¥
WY Bqey 1T AN gET AW 9T Y W
T T A

Shri Umanath (Pudukkottai): Mr,
Speaker, Sir, all those who are
interested in really settling this s rike
must first sce to it that the invectives
and slanders against those who are
on s.rike are first stopped. The first
necessity is that the invectives must
be stopped against the strikers, if they
are really interested in bringing about
& peaceful atmosphere for the purposs
of settlement of the dispute. Jhri
Tata's’ statement has been mentioned
here. He has stated that the strikers
are unpatriotic and irresponsible. 1
want to know what moral right Shri
Tata haz got to talk of patriotism,
especially when on defence orders he
is not prepared.

Mr. Speaker: We are not &iscusaing
‘Tetas.
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Shri Umanath: As Chairman ol Alr
India he has made a statement.

Mr. Speaker: We are discussing
only that statement.

8hri Umanath: On the question of
defence orders, for the sake of the
defence of the country, he is not pre-
pared to reduce the price of truck
by Rs. 4,000 which is the profit. He
is not prepared to reduce that. Jf it
» i3 reduced, he will say *“I cannot
produce trucks for you”. What moral
right has such a person to talk about
the pilots, who are maintaining the
prestige of our airlines?

The crucial question js this. One
has already bcen mentioned by s0
many friends, namely, job evaluation
The other question is the rent for
their technical ability, a term used in
common parlance. I ‘would like to
submii that for the same technical
ability international aiwrlines agre pay-
ing more than Rs. 5,000.

Shrimati Tarkeshwari Sinha: In-
cluding the pilo's of the Soviet Union!

Shrt Umanath: I am saying inter.
national lines.

Shrt Piloo Meody: [In the United
States Senators are paid $20,000.

Shri Umanath: The crucial ques-
tion is not these Rx 200 or 300. These
two crucial issues have not come up
jus: now. There was an opportunity
available to the Government Lo avert
a strike long ago when the naviga-
tors went on strike. Then they could
have looked \nto the question of job
evaluation and rent for the technical
sbility. When Shri Khadilkar os
mediator intervened in the dispute
these two issues were brought up.
Immediately after the settlement wis
srrived at, if the Government had
taken 3 decision on thess two issues
then itself and settled the matter, this
ttrike would not have happened. 8o,
{ now say that today we are losing
Re. 10 lakhs of rupees every day be-

JUNE 20 1967  Air India Pilote (Dis.)

882

cause of the failure of this Govern-
ment to act promptly at that time.
Here I do not want to name any paru.
cular Minister but I will certainly
say that because of the failure of the
Government we are losing Rs. 10 lakhs
a day. Now, | want to know who is
irresponsible—the pilots or the Gov-
ernment which failed to settle these
two 1ssues then itSelf. It is most un-
patriotic and irresponsible of Govern-
ment (Interruption),

18 hrs,

The Government must change its
attitude, 1 propose that as an interim
measures unmediately let the Gov-
ernment accept this. They say that
the difference of Rs. 4,000 has been
reduced to Rs. 200. Let the difference
of Rs. 400 be maintained and simul-
taneously a machinery be constituted
to decide the question—the par.icular
1ssu¢ which has arisen between Cara-
velie and Boeing—of job evaluation
and rent for their technical ability,

Finally, I sunport their important
demand (ha: there must be an investi-
gation 1:to0 the working of this Cor-
poration. Perhaps, Shri Tata 1s afraid
because these people have put up this
demand So fer Shr Tata is well
known to hon. Members as a fine man

Mr, Speaker: He 13 a fine man, no
doubt.

Shri Umanath: Shri Tata s afraid
that 1f the investigation into the work-
ing of the Corporation takes place, so
many weaknesses wil} come out. That
is why he is angry with these pilots
and is cailling them unpatriotic. I
demand that a Parliamentary Com-
mit.ee or Commission be sppointed to
go into the entire question and to see
the working of the Corporation.

Shri Inder J. Malhotra: Mr. Spoaker,
Sir, after listening to my bopn. friend,
Shri Umanath, I have gome to one
conclusion and that is that the state-
ment which the hon, Ministar gave
the other day in the House is so com-



Bs83

prehensive and complete that he had
no argumenis to come forward (o
plead the cause of the pilots and he
had to rely upon Shri Tata and then

had to jump on the international air-
lines.

Strike by

Shri Umanath: I have no: jumped
on you

Shri Inder J. Malhotra: I wil! cer-
tain]y agree hundred per cent with
one ctpeech which has been made in
this House, that of Shri Mody-—very
rcasonable and very realistic. Regard-
ing the othev speakers, most of the
points were already covered and were
duplica ed. Everybody wanted to say
that the strike 1s jll-timed and :s un-
called for Everybody wanted to
appeal to the pilots that they should
come back to their du'y immediately.
I also associate myself with that
appeal.

1 would not like {0 take much 1ime
of the House because there is hardly
any argument on either side which
can be put forward. In the end, !
wouid however appeal 1o lhe hon.
Minister. As Shrimati Tarkeshwari
Sinha has already said, the pilots have
exhibited already their confidence in
his personality. 1 appeal to the pilots
and also to the hon, Minis.er that he
should kindly see that that confidence
Is increased and encouraged and if
there are certain bottlenecks created
by the management, they must be
removed. Every effort should be
made to see that this strike comes to
an end as soon as possible

-

The Minister of Touriem and Civil
Aviation (Dr. Karan Singh): Mr.
Speaker, 8ir, 1 fully share the sense
of distress and anxiety which the
whole House has shown on the very
unfortunste situation in which we are
placed today as a result of the strike.
1 think I should say right in the
beginning that although the pilots
have said that it ig a prestige issue,
as far as 1 am concerned and  the
Government i3 concerned, we do not
consider it a prestige issue. We look
Wpen It io & way as a national issue.
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We look upon 1t as a nationa' issue
because the stakes involved are very
high, and my prestige is linked up
with the prestige of Air India ag an
organisation, a complete organisation—
one of the finest in the world which
includes the Chairman, Shri Tata, who
15 a very fine person, and these pilots
who also in my view are fine pecople
and very wel] qualified Long before
I became a minister, ] was flying n
these planes all over the world and
] was happy to see the high regard
in which Air India was held all over
the world. Therefore it is impossib'e
for me to feel that people of that
stature should really want to do any-
thing unpatriotic. 1 would not think
that they would like to do anything
unpatriotic. But I will say that the
strike at this juncture is extremely
detrimental to the interests of the
country.

Sbri Ranga: Therefore, they are un-
patriotic

Dr. Karan Singh: 1 would not Iike
to charge them with anything un-
patniotic . . . (Interruption) The strike
is unfortunate because there is a loss
of foreign exchange which takes place
everyday, because Air India’s reputa-
tion 1n a highly competitive fleld may
be damaged, and the House wil' agie
with me that reputations are built
up with very great difficulty but they
can be damaged very easily. There-
fore, anything which damages the re-
putation of Air India would be wvery
unfortunate. Also, thousands of other
employees of Air India who are much
less paid than the pilots are adversely
affected. This is & tourist year and,
therefore, all these things put together
will show that the strike at this time
would certainly be very unfortunate
and very detrimental to the integests
of the country.

Sir, 1 do not want to go through
again the ground that I covered it
my statement. 1 would like to make
only two points. First'y, with regard
to the NIT award In July, 1965,
the agreement wes signed between Alr
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IDr. Karan Singh]

India and the Pilots Guild for thsec
years; in November, 1905, tae I A.C
Agreement wag signed and in January,
1966, the N 1T. gave this award. If
the NIT, at that stage, had clearly
wanted that the difference of Rs. 400
should be maintained, it was open to
NIT. to have said that either you
reduce the LLAC. by Rs. 200 or you
increase the Aur India by Rs. 200 to
maintain the difference. But they
dd not do so They made what we
consider to be a gencral remark with
regard to this difference. All that
they said was that the pilots of Aur
India would be entitled to an overseas
allowance which the I.A C. pilots are
not entitled to. That is all that the
N.IT said. It of course, can be in-
terpreted to mean that the 1L.AC. pilots
might be entit'ed to some other kind
of allowance. ‘Thercfore, it ;s by m0
mean unambigous I would hike to
meet the point which the first speaker
made today that it ix a clear resding
of the N.IT. award and that 1t shculd
be implemented. That 18 not so
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We were prepared to refer thy
particular point, as to whether Part I
of the NIT. Award was mandatory
or not, for arbitration because it was
not possible for us, on our own, to
vary these agreements once signed
sealed, and delivered, just on some
ambiguous type of reading. As gome-
body very rightly pointed out, there
is not only one uniwon involved but
there are seven unifons in Air India
and seven unions in the LAC and
once we start tampering with one, the
whole agreement with the others
might collapse. Therefore, we said.
Jet us go for sn arbitrstion ag 10
whether Part IT of the NIT. Award
is binding or not. If it is binding.
well, the management wi'l pay and
the Government will agree with that,
but {f it is not binding, then  the
pilots ghould accept it wijth good

grace. T think, you will agree that
this was a reasomable offer

Shri Math Pal: When wes this
offer madet
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Dr. Karan Singh: This offer was
made right in the beginning. I sen:
my Secretary to Bombay to meet the

pilots and to make this offer of arbi-
tration

S_h.ri Nath Pai: That was after the
strike notice had been given; they
have been agitating for months.

Dr. Karan Singh: They met nio first
and we had a long discussion.’
way they put it to me sounded very
stmple. But when we looked into it
a little further, we found that the.e
were a number of complications
fherefore, this offer of arbitration was
made tv them and that wag rejected
Therclore, that offer has now gone to
adjudication, under the law. About
the first point as to whether Part [
of the N.IT. Award 1s mandatory or
no!, we werc prepared to go in for
arbitration

SArimati Tarkeshwari Sinba: May 1
make a submisgion? When he agreed
for the job evaluation, the entire basis
of the award was again to be re-exa-
mined What was the necessity of
naving such a rigid attitude over that?

Dr. Karan Singh: I was coming to
that The first point was sbout the
N.ILT. Award and its interpretation. I
was trywing to clarify that.

The second point was about the job
cvalution The job evaluation is cer-
tainly something which is very desir-
able and very necessary. DEven
if there had been no strike, 1
feel, 1 would Llke to have &
thorough job  evalustion  done
because the existing agreements are
going to come ty an end and we must
have some method, some rational sys-
tem, whereby we can look into these
things in future. Thevefore, we are
prepared for the job evaluation. They
say that the job evaluation must be
mede retrospective. Now, the job
evaluation is not g wage board, The
job evalustion 1s a scientific study of
the various types of jobs that are done®
anéd thet canmot be confined, with
due deference to the hon. Member,
shri Fernandes, arbitrarily-to one pilot
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from the LA.C. and one pilot from
Ailr India. The navigators are involv-
o_:d. the flight engineers are involveaq,
in this. When you evaluate, at the
most what you can do ig to evaluate
the cockpit crew. But the other cate-
gor!es of employces are also gubject tc
various agreements. Therefore, jot
eva uation is a highly technical mat
ter and it lays down a scientific prin
ciple. Their agreements are going to
expire next year in August. What I
feel is that by the time these agree-
ments expire, the job evaluation ca:
be completed; let them negiotiate new
agreements on that; at that time they
can put forward their claims, if they
so feel, that it should be given retro-
spectively, If the management agrees,
it is well and good otherwise, 1t will
go to the Tribunal, If the Tribunal
at that stage says that it should te
given retrospectively, we have no
objection. But the point which 1
would like to make and which T am
sure the House wi'l agree is that
is not possible for us to vary onec of
these without upsetting the whole
spectrum of agreements which we
have made, not only with seven
uniong in 1AC, but also with seven
unions in Air India and various other
categories.

1 would not like to
much of time. The position today 1'°
this. They have gone on sirike. I
would not say that they are unpairio-
tic, but I would certainly submit that
it has been very unwise for them
because every hour they go on strike.
the country is losing so much, and
what is more, the strike is illegal.
What 1 would say is this. Let them
not go into the problems of prestizc
Certainly everybodv has his prestige,
whether he is a pilot or whether he
is the lowest paid workman in Air.
India. Kverybody has a right to have
his prestige. But this prestige cannot,
and should not, be at the cost of tre-
mendoug losses to the country becaus?
then that prestige b>comes not on’y
a prestige, but it becomes something
else, it degenerates; I would not like
to use any other word; it becomes a
very unfortunatc happening.

take up too
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Today the question of NIT award
1¢ before adjudication. | would again
say that the pilots would be very
well advised to withdraw their strike
and await the result of the adjudica-
ton. If the adjudication says that
the award mcans that we shoulgq pay
them, I am sure that the Management
will agree in 7ood grace and the Gov-
ernment will agree. If the adjudica-
tion says that it 1s not mandatory, I
am sure they will agree.

One of the hon Members has been
good enough to say that the pilots
have some personal regard for me.
! can assure her and the House that
1 have also personal regard for these
pi‘ots. 1f they have personal regard
for me, I would, even today, appeal
to them that they should withdraw
their strike and should await the re-
sult of the adjudication, and after the
adjvdication . .(Interruptions).

Shri Kanwar Lal Gapta: Will he
call them xznd talk to them?

Mr. Speaker: Order, order.
hear him

Dr. Karan Singh: Meanwhile, 1T am,
on my own, going ahead with the
setting up of the Job Evaluation Com-
mittee, because I fecel that job evalua-
tion is essential ard 1t will be looke!
into. The results of this Committe?
will br available 11 will take some
months, As some hon Member point-
ed out, it is a techn‘cil matter. (In-
terruptions)

An hon. Member:
ing or not?

Dr. Karan S8ingh: When this point,
whether it ia binding or not, ig before
the Tribunal. I should not pass any
judgment on the merils of the case
at this stage. That might complicale
the solution. I would like to add this.
Every hour that these pilots remain
on strike, they are not unly causing
losses {0 the country, they are not
only ieopardising the positions and
jobs of their colleagues in Air Indis
itsclf, but they are also going against
the law. The longer they do it, the
more the complications wi'l be. 1 feel

Let us

Will it be bind-
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that the sense of the House js—all che
members who have spoken on this
have said—that the strike should
finish as early as possible. I do not
want to make it a prestige issue, I
fee] that this point about the NIT
award (Part ]I) is before adjudica-
tion. We live 1n a democratic sociely
Let the adjudicator decide whether 1t
is binding or whether it is not If the
adjudicator says that it is binding,
then nobody will grudge paying them,
because to the other unions we can
say that all that they are doing 1s
implementing the award of the
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National Industrial Tribunal and we
are not doing anything arbitrarily.

Therefore, they should withdraw
the strike, We should await the re-
sult of adjudication. Meanwhi'e, ] am
setting up a job evaluation committee.

18.16 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, June
30, 1967/Asadha 9, 1889 (Saka)
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